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In this case learned counsel for the 

petitioner has filed a Memo seeking withdrawal of 

the Original Application stating that his prayer 

made in the Original Application is likely to be 

granted by the respondents. Heard Shri J).Mohanty, 

learned counsel for the petitioner and Shri B.K. 

Nayak, learned Mdl .Stariding counsel for the 

respondents as also Shri A.S.Naidu, learned counsel 

for Res.3. In view of memo filed O.A. is disped 

of as withdrawn. 	 1% 
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